301 Rills Introduced

14.30 hs.

CONSTITUTION (AMENDMENT)
BILL *

(Amendment of Seventh Schedule)

SHR1 S. C. SAMANTA (Tamluk) : [
beg to move for leave to introduce a Bill
further to amend the Constitution of
India.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That leave be granted to introduce &'
Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRI & C SAMANIA ¢ | introduce
the Bill. .

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL *

(Amendment of sections 2 and 3)

SHRI S. C. SAMANTA (Tamiuk) : 1
beg to move for leave to introduce a Bill
further to amend the Child Marriage Res-
traint Act, 1929,

MR. DEPUTY-SPEAKER : The ques-
tion is ;

“That leave be granted to introduce a
Bill further to amend the Child
Marriage Restraint Act, 1929."

The motion was adopted.
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SHRI S. C. SAMANTA : T introduce
the Bill,

INDIAN PENAL CODE (AMEND-

MENT BILL *

(Amendment of section 309)

SHRI S.C. SAMANTA (Tamluk) :
1 beg to move fur lecave to introduce a Bill
further to amend the Indian Penal ("vde,
1860.

MR. DEPUTY SPEAKER ! The ques-
tion 15

“That leave be granted to introduce a
Bill farther to amend the Indian Penal
Code, 1860."

7 he motion was adapred..

SHRI 5. C'. SAMANTA
the Bill.

: 1 introduce

CONSTITUTION (AMENDMENT)
BILL *

(Amendment of ariicle 240 and
First Schedule)

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : 1 beg to move for leave
10 imtroduce a Bill {urther 10 amend the
Constitution of Tndia.

MR. DEPUTY SPEAKER : The ques~
tion 18

““I hat Jeave be granted to Introduce a
Bill further 10 umend the Constituiion
of Indw.”

The niotion was adopted.,
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SHRI B. A DAMHOWDUURY 1
introduce the Bill,
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14.35 Ins

CONSTITUTION (AMENDMENT)
BIIL)

(Insernion of new article 3394)

SHRI & M. SIDPAYYA (Chamatasaua-
gar) 1 beg 10 move for leave 10 introduce
a Bill furthet t0 amend the C(onstitution
of Indws

MR. DEPUTY SPEAKER [be ques-
tion 18 .

“That leave be granted to introduce 8
Bill further 10 amend the Constitutiop
of Indn."

The motion was adopted

SHRIS M SIDDAYYA
the Bill

1 introduce

CONSTITUTION (AMENDMENT)
B LY

(Amendment of artacies 15, 16 etc)
SHR1 S, M SIDDAYYA (Chamara-
janagar) 1beg o move for leave to

introduce a Bill further to amend the
Constitution of india

MR, DEPUTY SPLAKER The Yues-
tion u

“That leare be granted to introduce a
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Tull further 1o amend the Constitufian
of India ™

The motren was advopted

SHRI & M. SIDDAYYA
the Bill,

1 introduce

PREVENTION OF CON\ERSION
BILLY
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MR DPEPUTY.SPLAKLR The ques-
vion 1%

““That leave bs granted 10 introduce a
Bill to restrict the conversion of reli-
sion of minors "

The motion was adopted

St FUATE oy Wt ¥ fagaw g7 -
varfaa st 7 )

HINDU SUCCESSION (AMEND.
MLNT) BIIL*

(Insertion of ncn section 24 1)
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